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lines where the whole line is being
run at a loss. A purely commercial
undertaking will probably think of
dismantling those lines. A purely
commercial undertaking will probably
discontinue some of those train ser-
vices. But we cannot do that, because
we are not a purely commercial under-
taking. We have to provide certain
services, certain facilities to the com-
munity, even if we are running a loss.
And if that stage comes, the com-
munity will have to think of subsidis-
ing the railways if they want the ser-
vice. So this point should always be
understood, that our railways are net
a purely commercial undertaking.
They are a commercial-cutm-utility
undertaking and we are trying to see
that ouwr railways function as a utility
service also.

As I said in the beginning, the
motion that I have placed before the
House is a simple one and I do not
propose to go into the details of the
various recommendations of the Con-
vention Committee, because that will
be the legitimate charge of the Conven-
tion Committee when it is set up next
"year.

Dr. R. B. GOUR;/What about the
expenditure on amenities for passen-
gers? Why not raise it from Rs. 3
crores to some better figure?

Srr JAGJIVAN RAM: We have
provided this according to the recom-
mendation of the Convention Com-
mittee and 1 would, if the finances
permit, ike to provide more and more
amenities to our patrons. We have
éecided to provide the basic amenities.
I cannot claim that at all stations we
have provided them, but our endea-
vour is to do that, and if our resources
permit, we will always try to augment
the amenities that we have been able

to give to our passengers. Sir, I
move.
Mr. DEPUTY CHAIRMAN: The
question is:
“That this House resolves that

the period for the continuance in
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force of the recommendations of
the Railway Convention Committee,
1954 approved by this House by a
resolution adopted on the 21st Dec-
ember, 1954, be extended by one
year up to the 31st March, 1961.”

The motion was adopted.

! ’

—

THE APPKOPRIATION (RAILWAYS)
NO. 3 BILL, 1959

THE MINISTER or RAILWAYS
(SHRT JAGIIVAN RaM): Sir, I move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1958-60
for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, during the general Budget dis-
cussion and in the budget speech I
had said that certain railway lines are
under consideration and it might be
possible during the course of the ses-
sion to take a decision. For the three
lines which it has been decided to
construct, I have approached the
House for supplementary grants. The
whole idea is to take advance action
so that these lines which are included
in the Third Plan can be constructed
early in the Third Five Year Plan..
period. That:is all I have to say.

SHrr N. M. LINGAM
What are those lines?

(Madras):

THE DEPUTY MINISTER oF RAIL-
WAYS (Surt S. V. RAMASWAMY):
You can find them in the papers.

SRt JAGJIVAN RAM: They are:
The Diva-Panvel-Uran line, the
Hindumalkot-Sri Ganganagar line and
the Patharkandi-Dharmanagar line.

Mr. DEPUTY CHAIRMAN: Motion
moved; . h

“That the Bill to authorise pay-
ment and appropriation of certain



2385Apprnpriation (Railways) [ RAJYA SABHA]

[Mr. Deputy Chairman.]

further sums from and out of the !
Consolidated Fund of India for the
service of the financial year 1959-60 ‘
for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

Fortyfive minutes is the time allot-
ted. I have got six names and so each
hon. Meimber will take about seven
to eight minutes.

Dr. SHrIMATI SEETA PARMANAND
(Madhya Pradesh): Mr. Deputy-
Chairman, not having been able to be
present pn the two previous occasions
when the Railway Budget came up
for consideration in this House, I
would like to make a few observations
within the limited scope of this small
Bill.

I do not know what exactly is the
miscellaneous expenditure for but I
would like to point out .

Dr. R. B. GOUR: (Andhra Pra-
desh): Miscellaneous expenditure for
the survey of new lines. !

Dr. SsarimaTt SEETA PARMA-
NAND: . .that though certain new
stations are being built, even the '
smallest amenities are overlooked in
the case of certain existing stations.
Take, for instance, the question of
waiting halls. In the whole of the
-Katni-Bilaspur line there are stations
where there is no covered space for
passengers to wait, with the result
that in one small room all classes of
passengers have to huddle together.
Even then there is no room for them
and they actually stand the danger of
being toppled over.

There are some matters which have
been repeatedly urged for the last
five or six years. Promises have been
made in the past but nothing has so
far been done. I have mentioned in
the previous years the platform at
Amla station which is a very import-
ant junction. The platform there is
so low that it is impossible for any
body to get in and get out without
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often incurring the risk of being in-
jured. This is a matter which should

| be looked intp immediately and I hope

tha: by the time the next year’s
Budget comes up for discussion, there
will not be any room for complaint
about this particular station. I do
not know why this has been neglect-
ed.

I would ke to suggest that the
special tours that are so kindly
arranged by the railways for the
workers as also for the kisans are

not adequate. There are also various
other difficulties in the way of getting
information about train timings, etc.,
which require to be looked into and
rectified. If these trains are to be
used for the purpose for which they
have been introduced, greater atten-

I tion will have to be paid to see that
within a

reasonable time of two
months or so it is possible for these
people to come on the trains. These
poor people, like the workers and the
kisans, cannot always make their plans
eight or ten months ahead. There
was a special train run recently. The
people who want to travel by such
trains have to spend money from their
pockets. 1 have in mind the special
train arranged for the collieries in
the Dhanbad area and workers from
the Pench Valley had to spend from
their own pockets. In such cases, it
should be possible to give them a
free pass to go to the stations to join

these trains. It is appreciated that
the trains cannot start from every
station. It is quite reasonable that

one location will have to be chosen
but, Sir, you find so many ticketless
travellers in the railways and nothing
would be lost in giving some ° such
concession to these people, of having
a free ride from their place to the
station from which these trains start.

Surr H. P. SAKSENA (Uttar Pra-
desh): Do you then put a premium
on ticketless travel? !

Dr. Ssrimati SEETA PARMA-
NAND: I do not put any premium
but I would like to point out that this
kind of demand would not put the
railways to very serious losses.
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Sir, with regard to catering arrange-
ments, etc., . .

Mgr. DEPUTY CHAIBMAN: This is
not a general discussion.

Dr. SsrimMaTI SEETA PARMA-
NAND: I am speaking on the miscel-
laneous expenditure and 1 am saying
that greater attention should be paid
to this item. They have not mention-
ed the items. I wish it had been
mentioned.

Mr. DEPUTY CHAIRMAN: Papers
have been distributed to you, Madam.

Dr. Ssrimatt SEETA PARMA-
NAND: I shall finish in one minute.
I wish greater attention were paid
to the quality of the food, which is
going down, and to the expenditure
which is mounting. Nobody need feel
very apprehensive about my going
into details. This is not the time.

Thank you, Sir.

Dr. R. B. GOUR: Mr. Deputy
Chairman, we particularly on this side
would welcome more and more of
such supplementary grants coming
before us.

Mr. DEPUTY CHAIRMAN: Is there
any new line for Hyderabad, for
Andhra Pradesh?

Dr. R. B. GOUR: No, but here a
decision has been taken after the
Budget was presented. My complaint
is that in all good things, the Railway
administration takes a decision Iate

and that is why they have had
come here.
Mr. DEPUTY CHAIRMAN: They

have given full weight to your com-

ments on the Railway Budget and
have then taken these decisions

Dr. R. B. GOUR: No, Sir. At the
time the Budget was presented, this

matter was under consideration; other-
wise, this would not have come here
even by the next Budget. The mat-
ter was under consideration then.

to |

f

No. 3 Bill, 1959 2388

SHrI D. P. SINGH (Bihar): Better
late than never.

Dr. R. B. GOUR: I am only sorry
for Dr. Seeta Parmanand, that not a
single pie out of this is going to be
spent on Amla railway station plat-
form. All this is only for new lines.
The miscellaneous expenditure under
Demand No. 2 is for surveying new
lines. The total expenditure they
want to incur under this head is three
lakhs of rupees and the expenditure
under the other Demand is Rs. 18
lakhs. Both of these are for the three
new lines. I am not able to under-
stand one thing. This Demand for .
three lakhs of rupees, miscellaneous
expenditure, Demand No. 2, deals
with expenditure on miscellaneous
items, namely, cost of land supplied
free by Government. I cannot under-
stand how cost can arise for land
supplied free by the Government.

SHrRI JAGJIVAN RAM: That is the
head.

Dr. R. B. GOUR: The Explanatory
Memorandum says that it is the cost
of land supplied free by Government
to branch line companies under the
terms of the contract. I would like
to know a little more about what is
meant by this.

SHR1 JAGJIVAN RAM: That is an
old legacy.

Dr. R. B. GOUR: Anyway, that is
something that I cannot understand.

As I said earlier, we welcome this
Bill particularly. The two lines, Diva-
Panvel-Uran and Hindumalkot-Sri
(Ganganagar are broad-gauge lines. I
should be excused if I do not pro-
nounce the names properly. The
Patharkandi-Dharamnagar line is in
Tripura. These lines are important
lines, and more particularly the one in
Tripura. Both for strategic reasons
and otherwise too, we welcome such
things. I was not very sorry for his
not having committed himself this
way or that on the question of new
lines. My only appeal to the Rail-
way administration is that the con-
struction of railway lines must be
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thought in terms of a developing eco-
nomy and the requirements of the
country, whether on grounds ‘of
defence and strategy, or industry,
trade and commerce and also the free
flow of trafficc. In all these cases,
some means must be found. If you
are not going to build a line, then at
least build a national highway so that
there is some form of transport avail-
able to the people. Otherwise, what
happens is that you decide on some
programme so far as the railways are
concerned; quite a different pro-
gramme is decided upon by the Com-
merce and Industry Ministry and
quite a third programme is decided
upon by the P.W.D. There has to be
some co-ordination: otherwise the
developing economy will suffer.

SErI ABHIMANYU RATH (Orissa):
You mean to say that there is no co-
ordination between the Ministers?

Dr. R. B. GOUR: That they them-
selves know. There is no such co-
ordination. There is no quarrel over
it, that there is lack of co-ordination,
and that is costing us very much. I
would only say that this question of
construction of new lines has to be
examined very thoroughly in the light
of the developments that have taken
place in the country and from the
point of view of defence and strategy,
border areas and so on. For example,
the Ganga Canal is coming up and it
is going to irrigate certain areas in
Rajasthan. Now, if that canal is irri-
gating the land in Rajasthan, then the
railway line should be there to cater
to their growing needs.

SHrRr JASWANT SINGH
than): This canal has been there for
a long time.

Dr. R. B. GOUR: Well, then, this
canal is there already and I have
already said that the Railway adminis-
tration takes a lot of time in taking
decisions.

Surt JASWANT SINGH:

This
canal was constructed in 1927. !

(Rajas- ‘
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Dr. R. B. GOUR: The hon. Member
wants me to praise the princely re-
gime. Well,

\

Sart JASWANT SINGH: I only
wanted to correct the hon. Member
when he was saying that a new eanal
has been proposed and that, there-
fore, it was good that a new line is
also being sanctioned. The canal is:
very old.

Dr. R. B. GOUR: I do not want to
give any credit to the princely
regime for having decided it. Never-
theless, it is good that-they have
thought about it even though they
could not do it. That has been done
and that is good. Similarly, I say
from now on you go on thinking
about the projects which are coming
up. Nagarjunasagar is coming up.
Land will be irrigated. Pochampadu
is coming up. Land will he irrigated.

Tungabhadra has come up. Land is
getting irrigated. Therefore, simi-
lar problems of irrigated
lands and catering to their-
communication requirements are going
to rise. Don’t take ten years
to decide that question, just as

you have taken in the case of Rajas-
than, for these lines. That is my
point. Therefore, this question of
development of new railway lines has
to be considered from that point.

it sierarg avey  (fagme): Sod-
wﬁr‘n@mwmaﬁwiﬁ@-
frm faw #1 & wwEw Far § W)
g § s W fafeex oy &
T &< aRarg B o f
g1 3w A 99 93 9 7 «vgAl &7 frfw
& 1§ 98 g9 & qqgT § 1 |qfE
T ZH OEE XA A @I & v
SN AP TeAE EF W AR § |
it 2ax wefafaee g o awg
9T 919 99ds; [T § AT
¥ qEHF 99T g9L T § 0F R §
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O g § @M< E@Y, 9
Y 9T FHATCT  #Y T & W
I9Y SR UF axg 1 fawm #1iR)
TAIT 7 @I | 39 a0 A qg §
T AN AT aYE qXE A qEEd Fae
9% @ & | FGifF TaT AT &1 AFH
fFaa 9% oF wEe F faemr s €

g% YA FqAEr ST§
wearal & ak AWy fowrfor Ay
ff T IO+ g99 § T 99@A F oY
YHL TF ST AT E 399 A1 § 99
FAAMNET F T@aE F T
T A q@ Fefaar ;O Wr e
TME AN & faw 7 a9 w1 'e
g f5 W9 fomr § weeramR aga samer
g, 99 FAATY ARTAR ag7 @ & |
AfFs § a8 T I § 5 o 3
# WA F3f G637 W9 fawmw
H & 7E aF g W e fars
@ g1 gt W T I AT IS S
g & gHAL T § agi d QA A A
I & Aefea #1 oF g 8§ g
Fg qad faar mr ) | o |
TR 7 T §a9 fFT gU & g
AT HEqT # AW F OF g q qEA
g W AT faar 1w @ A
grefdt #7 arq dt a wFw ar w
@O A F FFAE T AV IS
9, FEES WX TR FE TFREA
R0 # q59 f@ar ST § @ g )
7Fe F fFg @A afaag a8 @«
A AR avg @ IMd & | F guean g
fF 9@ 99 & FATE § AEAw
R Y g ST H Sy Taer A
99 W g 4 5 qg @ FHangT gri |
g Qo AT AT FHAICE  F1 TG
TE wLAT ANfEd S F gAne @
IO § | AT T HT AW F TF
WE § qq0 g q9d FQ@ g ad
ITH T41 AV TR AT gEd wfeanzal
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F7 7 A sy @A g fr=ae e
Tfgd | A We fafrex awe &
Ty & 5 99 a% @ & @R F fow
T FT SFFEAT G g1 A § a9 q
foredt Tord FHETE A7 q@dier 4 gy
WX T ITH OF 978 § 3@ g
FIEIT FIJ § Al ¢ qgq THAH ST
qear 21 & f6T 399 9 S § wrger
FEIT fF F 70 ¢ @Al § TR F4T 1
T T STt qA FEA § g A e
wfear W &1 famre IO SiETE

Mr. DEPUTY CHAIRMAN: This
is something about new railway lines,
No general discussion on
Your remarks must
be confined to the items in the Appro- -
You have spoken noth-

Mr. Yajee.
Railway Budget.

priation Bill,
ing about the Bill so far.

[t AN Ay - IT UG TR
at o f& i G & famior § ae A
iy wiewx @T qgr a° A )
g q@ § U dFa aF a1 See
wfeae @3 a7 faee s @ 9 fe A
AT T4 B AL qGT D AT AAAL
d WYz ag wY Mwor FY o )
""'D d\"“‘” Js” aeyd ey
- g M Gla o (e
Syl addbe s bk
UyS  pye 80k oS ame 5l
amn Plamgle 5 ol - 2 ey
wt o S Ut 4 st &g
a#) ¢ L-” Fi Lego \J'bfj r,,bu
L.)"'z"jg' L_LL\J,’ 8y dq.)' U2 Jd
Say S Mg ey S (RS
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Fifteenth Report of the Public Ac-
counts Committee, Chapter 11, page 2:

“_...the Ministry of Railways
obtained Supplementary Grants from
Parliament although they did not
spend even their original appropria-
tion.”
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“This disclosed, in the Commit-
tee’s view, lack of proper planning
and control over the progress of
expenditure.”
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In para 7 of Introduction:

“Some of the cases disclose regret-
table delays and failure to follow
the prescribed procedure on the part
of Railway Administration which
resulted in considerable loss of
revenue or wasteful expenditure.”
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“The Audit Report disclosed a
case where an officer of the Directo-
rate of Supply and Disposal negotiat-
ing a contract had gone out of his
way to include liberal provisions and
escape clauses in the contract agree-
ment in favour of the supplying
firm which resulted in loss to Gov-
ernment.”

\
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e paled S e gl oS
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A wdigE g@ wr (3T
w37): wAq fedt §avda, & faa
AR M £ SAe  qafeas qE 59
SIET A9 FTAT A § 1 gAY & AqTA-
AT qA 4 FFIHT T 78 g | HTH
A& a1 o9 aF 99 & fowfad g s
qaegdr A« fam 7 91 3 afeww wFTTEq
FfEr &7 foE 2@ & A g
e Ay &, aad W @ g

uF AWIEN qFaT: FHafew & At
wTy g7

o GLIA £ AW A A&
qATeRT T Farer & Iy 9AT 9Aq §
3q T AT AAfe 9T IF wqg § )
§ wudr 6 T F3740 g @ § afew
afedr wAgzE  #fAd 4 nudr e
FF@T 19T ¥ 7 A1 4 fawi & sHA
qGET ared gt g o o

Fifteerith Report of the Public Acco-
unts Committee, Chapter II, page 2:
[ ]

”_ ...the Ministry of Railways

obtained Supplementary  Grants
from Parliament although they did
not spend even their original appro-
priation.”
T F ws ogvar g & ow@ wffome
gatfsaem & @a agf frar mr, seat
g9 1 & a9 999 99 F15 6% 981
ot & o7 w1sr 7 wsifvoas faw g, afe
19 Fi FAT FEIA 47 |

“This disclosed, in the Committee’s
view, lack of proper planning and

control over the progress of expen-
diture.”

TFEEET S BN & I ST W T

[ 1 Hindi transliteration.
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wt FT TN & | HIEAR AL & IHE
FIT A A8 FZre 33 & A7 { AA FRAT
f 39 ag @ #r¢ feviddz aff s GFan
M o F fergea 7 star 5 47
9gd W 7 fFar ar fx g agr
AqTAEST TEENZqe g, AT
FEAw § I faww wegr a@ A
M I BF 7 T4 (AT FEA |

gaQ oo o7 fyerfas 7 4 & BF o
AFATATT AT AT g7 & A g s
Eafrzafdid & Fev 1 3 Eewa
a1E % ATa7 fgeq v afad saq 3 faat
FAT 2

In para 7 of’Introduction:

“Some of the cases disclose regret-
table delays and failure to follow the
prescribed procedure on the part of
Railway  Administration which
resulted in considerable loss of
revenue or wasteful expenditure.”

“Fq qCg I F19T & 1 a1 A fAgraq wew
& q1g {99 fafaeey agm & oo F%W
fF IaFr 37 Al F1 2@ar Ffgd 7
~qar AT =i fx swfaw 7 grew faa
AETHTEE wmmﬁmw@
,géaafavmmqq@ma%mn
s @ d | we wwd ™
HATAATT 9% WX FT a1 dga< g0 |

frmd i F § A gar AeA
qear § fe 3w femdqz 7 mafifesn
agq IHAT § I A1 7 Y F frrr g
g :

“The Audit Report disclosed a case
where an officer of the Directorate
of Supply and Disposal negotiating a
contract had gone out of his way to
include liberal provisions and escape
clauses in the contract agreement
in favour of the supplying firm
which resulted in loss to Govern-
ment.”

3 {1 1% 3 Foor Ay 4G AT E 0
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TR FIE UG qreAF A1 FW AT A
TEi & g ara § fx a3 gafadi A 9=
U g & Tl ST qEdey F AT §
A 9§ a4 4 A5t @1 Sar fw ¥
AT FT T g AqET 77 7 fwaar
qftaq wm@fr | gER; FIA g=AT AT
qrefta § faadr aFedie ISET 93T
4 F1fad fF agdr g9 ¥ geqr g
whw%mﬁmﬁfgfrmé
e FY 3T § g WATHT AP
#7 arq 787 famar wwar § drw
SECAIR I ¢ T S (C (O ECE )
J@E WM d@FE IEr & 1 3"
@ § I9H gAY aFA® W ST
qet | gEfad 9L w9 FA FT T
uHag & fF 3 fardy 7 qeraar fwar
1T AV T 1T FT T AT 914 F 34
Tt 1 agr 97 et e o1 awam
TRATE F =51 A A A7
faet 9T FT gaT 798 1 FAATET {A
TS FIAT 97 |
4 p.M.

Surt P. N. RAJABHOJ (Bombay):

Sir, I want to speak for two minutes
on a very important point.

Mr. DEPUTY CHAIRMAN: Only
about this Bill.
SHrr P. N. RAJABHOJ: Yes, Sir.

Iravafy oY, figger swew A
HATH T g H1am g, z#? fag aﬁw
qear 2

qeqaet WS A < 7 fzar-
HaA-3T FYT 3o HIA A% IoAd ATEA
TR AT 1§ TE Yo FATT ®IAT
39 ATET & 93 9T AT R AR I3
FIS T ATZA FT FIH g9 9 o X
Yo TTH TAT @ FIAT AFLCE |,

IR AT AAA W R gy
taamr, fearqaas-gwor,  wFw S

1
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FgT AT@ g BET F(T A AAF
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T § AT T &7 g LT AT Ao
£ Svo § &@RT g ) ar &9 e
£ fF 3q AgT FT qI9RIE TF SFMT AT
17 RSD.—4.

|
|
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T T&4T F0 q TR FH A
qHT 3T H FA N

wifas 7 4 fas ady sg fF afz 7g
ATEA TG T TF AT A T 463 3
Y IEFT 97 &7 &< famr S 7T Ay
SO qAF AT EWI SAF 1T AZA FT
FrezFAq Stoar A {Far sy #ifes 47
F qIE ATEA FT F1H FYA 7 (a7 @l
21 3a9T Fg F% § 39 fa 93 F7 qudT
FLAT § |

T4 A9 AR FZAT AQATE AT a7
ugg%iﬁﬁﬁﬁmﬁwﬁmﬁwﬁ
AgqeE FRET F AW T crtqzsr q7r
grar Jrfed | Y quET Trgd § 99d
ﬂ{{@maﬂwmnfm
TRATS YEAT § SHAr gH g faey
Ay Afgr | TS wATAT At qT A
qidT fodTd @ a5 Tgq & 3T
afugar ghwa ok mifearfagt &
FgHF F TAAT afgr FMifE 9T
HEJPAAT AW FT 7 [grgar (A |

A4T ®3 ® 7 39 faa &1 o
AT FLETF |

oy wfwwg T3 - FEQEr g §
ST A, TS W AU qT FF
g oIg FL T, 3T @ T AT
g MR &< @ & ?

There were certain areas sufveyed of
the late zamindars and ruling chiefs.
What about those areas?

Surr JAGJIVAN RAM: Sir, I have
not much to say here. Mr. Ansari
has raised certain points from  the
Report of the Public Accounts Com-
mittee, As I have said just a few
minutes ago, in a huge organisation
like the railways I cannot claim that
there will be no cases of lapses on the
part of certain officers or employees.
In spite of our best precautions, some
instances will come to our notice, and
whenever they are detected, serious
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action is taken in the matter. As
regards the main provision not having
been spent and supplementary demands
having been granted, well, there were
explanations for that, and due to
certain inevitable causes beyond our
control that contingency arose. But it
does not mean that it is any usual
feature in the Railway Budget or
supplementary demands.

Sir, my friend, Mr. Rajabhoj, said
that the provision made for the survey
of new lineg is inadequate. I may
assure him that it is not inadequate;
it is adequate because the preliminary
survey had been completed. It is only
the final location 'survey that has to
be made. We are ourselves anxious
that the construction of these railway
lines should not be held up.

As the hon. Members are aware,
after the final location survey we have
to acquire the land. The land acqui-
sition has to be done by the State Gov-
ernment, and it is at times a very
lengthy and exasperating procedure.

. We have our experience. There is a
case where Railway administration is
ready with all the necessary arrange-
ments to take up the construction of
the railway lines, but because the land
could not be handed over by the Stale
Government the work has not yet
started. -

SHrRT ABHIMANY1J RATH: Does it
mean that the State Governments are
not co-operating with the -Railway
Ministry?

Surt JAGJIVAN RAM: That is not
the contention. The contention is
that in spite of our taking the neces-
sary action the tenants or the owners

of the land take the matter to the
court, and then it is delayed.
Surr ABHIMANYU RATH: If suffi-

cient compensation is given for the

land, of course the Iland can Dbe
easily acquired.
Surr JAGJIVAN RAM: It is not

$0 simple. Whenever land is acquired,

|
I
|
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the procedure laid down is followed.
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! Whatever compensation is determined:

by the acquisition authority, that com-
pensation we pay according to  the
Land Acquisition Act. It is the market
price plus 15 per cent. more, But that
compensation is not determined by
the railways. It is determined by-
the district authorities. But I say
that sometimes—we have the case of”
one line in Bengal where the matter
has been taken to the High Court..
Therefore 1 say that we have taken:
this advance step so that the actual
construction work can be taken up-
early if we get the land handed over .
to the railways.

Then there was a question of cover--
ed platforms and raised platforms..
There are many stations where we
do not have covered platforms at
present, and I am not quite sure-
whether in the near future I will be
able to provide covering for allthe
platforms. We have a shortage of’
steel yet. For that purpose it is not
only money but steel which is neces-
sary. We cannot think of any alter--
native material at present.

Dr, Surrmmartr SEETA PARMAN--
AND: There is plenty of timber
and teak in the whole of India.

SHrt JAGJIVAN RAM: We cannot
have teak sheds on the stations. The:
danger is obvious, of fire. Therefore:
we have to think of steel only for the:
platforms.

AN. HoNn. MEMBER: There
white ants also.

are-

SHrr JAGJIVAN RAM: About rais—
ed platforms. I was discussing withp
one of the General Managers this .
morning and he gave me a very en-
couraging report. Somewhere in
Bengal they wanted a raised plat-
form. There was some delay of course
and then they came forward with the
proposal that “we are prepared by
voluntary labour, ‘Shramdan’, to the:
filling work if you provide the mate--
rial, the bricks, the stones and
the cement; and if you provide the:
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enclosing wall, the rest of the filling
and earth work will be done by ‘
‘Shramdan’ of the locality”. We have |
certain examples from Saurashtra and
Gujarat also. You might have noticed
that in the new line Hindumalkot—
Shri Ganganagar, the Panchayat
Parished of Rajasthan has offered to do |
all the earth work for the entire line
and construction of the railway stations
and the platforms. I have taken up
this question as an  experimental
measure, and if we succeed in this, it
will be a great example for the whole
country. I have mentioned this
because there are many things which
can be done very cheaply if volun-
tary co-operation is forthcoming from
the loeality., All of you here are
representatives of public opinion in
your parts, and if you emphasize the
importance and usefulness of these
effects, perhaps we will be able to
satisfy the demands of the ,people to
a great extent.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1959-
60 for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration.

-~

Clauses 2 and 3 and the Schedule
were added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surt JAGJIVAN RAM:
move:

Sir, 1

“That the Bill be returned.”

[ 8 MAY 1959 ]
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“That the Bill be returned.”
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The motion was adopted.
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BILL, 1959
TuE DEPUTY MINISTER oF
FINANCE (SHRIMATI TARKESHWARY
Jmwma): Mr. Deputy Chairman, Sir,

- beg to move:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 31st day
of March, 1956, in excess of the
amounts granted for those services
and for that year, as passed by the
Lok Sabha, be taken into considera-
tion.”

This Bill ariscs out of the Demands
for Excess Grants relating to the year
1955-56, voted by the Lok Sabha on
the 4th May, 1959. Copies of the
Demands were circulated to the hon.
Members of this House on the 29th
April, 1959. The reasons which led
to the excesses have also been explain-
ed in the foot-note below each Demand
on Appropriation.

As the hon. Members themselves
are aware, these excesses are, in the
first instance, required to be examin-
ed by the Public Accounts Committee
and it is only after the Committee
have looked into the facts of each
case and recommended their regulari-
sation that the matter is brought before
Parliament. The Public Accounts
Committee have, in their ninth and
tenth Reports, recommended the regu-
larisation of these excesses. I do not,
therefore, propose to take the time of
the House to explain these excesses in
detail except brieflv to mention that
out of a total number of 143 Grants
and Appropriations for the year 1955-
56, excesses occurred only in 9 Voted
Grants and 8 Charged Appropriations.
The total excesses amount to Rs. 107

.



